
 

(i) Notifi ation G.S.R. No. 1164, dated 
the 31st July, 1970, publishing the Indian 
Administrative Service (Pay) Eleventh 
Amendment Rules, 1970, under sub-section 
(2) of section 3 of the All India Services 
Act 1651. [Placed in Library. See  No.  LT-
4156|70]. 

(ii) Notifi. ation S.O. No. 3711, elated 
the 10th November, 1970, publishing the 
Punjab State Faculty of Ayurvedic and 
Unani Systems of Medicine (Reconstitution 
and Reorganisatitn) Order, 1970, under 
sub-section '5) of section 4 of the Inter-
State Corporations Act, 1957. [Placed in 
Library, See No. LT-4407| 701. 

Joint Committee of the Houses to consider 
the question of amendments to election law 
and authorises the Chairman to nominate 
seven Members to serve on the said Joint 
Committee." 

The  question    xvas  put     and      the 
motion was adopted. 

THE     CENTRAL     LABOUR     
LAWS(EXTENSION  TO  JAMMU   

ANDKASHMIR)   BILL, 1970 

MR.   DEPUTY   CHAIRMAN:      Shri 
Niren Ghosh. 

  

 

MOTION FOR ELECTION TO JO^NT 
COMMITTEE 

THE MINISTER OF LAW AND SOCIAL 
WELFARE (SHRI K. 
HANUMANTHAIYA): Sir,  I  have: 

'That this House concurs in the 
recommendation of the Lok Sabha that the 
Rajya  Sabha do join in    the 

 

MR. DEPUTY CHAIRMAN:   I have 
called Shri Niren Gosh. 

SHRI KRISHAN KANT (Haryana): 
Yesterday you called me. 
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